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MR. SPEAKER:
question:

Ask a wetraight
no introduction, no preface.

SHRI K. NARAYANA RAO: I am
not saying anything outside the pur-
view of the question. Let me put the
question. In view of the fact that the
rules were waived to push forward
this Bill in this House and yet this
Mease WES not pas-ed by the Rajya
Sabha and no protest was made by
the Communist Party of West Bengal,
may I know who has come from the
Communist Party of West Bengal to
meet the Government of India, not
the Xiinister at such?

SHR] GOVINDA MENON: I am
not aware of uch move mada by
either the Communist Party or the
West Bengal! Government to delay
the passing of the Bill,

SHRI SAMAR GUHA: May I know
whether it 1s g fact that a piece of
news was  published in Hindustan
Sicrdard  and  Amrit Bazar Puoiriln,
Calcutti. on the day on which the
Bill was to have been passed by
Rajya Sabha and was not passed, that
the Minister of Parliamentary Affairs
of West Bengal, Shri Jatin Chakra-
varty, alleged that on the intervention
of a Communist Member the Govern-
ment postponed that measure. Now
the: Minisier has com2 forward with
the statement that there was no con-
suitation with the Communist Party.
Then. when such a report was given
by a Minister of West Bengal Govern-
ment. why was it not contradicted?

SHRI GOVINDA MENON: I am
not aware of any arrangement
between me. the mover of the Bill,
and the Communist Parly in Rajya
Sabha regarding. ...
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SHR] GOVINDA MENON: So far
as 1 am concerned, it was not passed
in that session for want of time.

SHRI SAMAR GUHA: My ques-
tion has not been answered. Why
was the statement of Shri Jatin

Chakravarty, the Minister of Parlia-
mentary Affairs of West Bengal Gov-
ernment, not contradicted when it
appeared in the papers?

MR. SPEAKER: Every such stale-
ment cannot be contradicted.

Supply of Sieel Items to Jraniap and
Burmese Railwavs

+
*756. SHRI MEETHA LAL MEENA:
SHRI R. K. AMIN:
SHRI ZULFIQUAR ALI
KITAN:
SHRI M. AJMAL KHAN:
SHRI D. R. PARMAR:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state:

(a) whether the Government of
India have received orders from
Iranian and Burmese Railways for
the supply of various steel items:

(b) whether for want of fish plates,

Government are likely to lose these
orders;
(¢) the amount of foreign ex-

change involved in this offer; and

(d) whether any efforts are being
made to procure the necessary items
so as to supply finished goods re-
quired by the Iranian and Burmese
Railways?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
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HEAVY ENGINEERING (SHRI K.
C. PANT): (a) No, Sir.

(b) to (d). A statement is laid on
i e Table of the House.

STATEMENT

According to our information an
Indian exporter had booked an order
in February, 1969 for supply of about
78,000 tonnes of rails and some Quan-
tity of track materials to a total
value of about Rs. 7 crores, to the
Burmese Railways. One of the manu-
facturers of track accessories had ini-
tially some difficulty in getting steel
billets of the requisite quality. This
difficulty has since been overcome and
arrangements have been made for
providing billets of the required qua-
lity to this manufacturer. It is under-
stood that about 700 tonnes of track
accessories ordered on this manu-
facturer were to be supplied to the
Burmese Railways by the middle of
June, 1969, but the supplies were not
made. Apparently, the exporter has
obtained an extension of time for
making supplies.

2. It is understood that orders for
track accessories have been placed by
the Iranian State Railways on two
Indian fabricators. There was at first
some delay in the supply of billets to
one of these fabricators on account of
his delay in completing financial ar-
rangements. It is understood that
there is at present no difficulty in
this regard.
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MR. SPEAKER: Shri Amin . .
Absent. Shri Zulfiquar Ali Khan . .
Absent. Shri Ajmal Khan . . Absent.
Shri D. R. Parmar . . Absent.

Next Question. Shrimati Savitri
Shyam . . Absent. Shri Lakkappa . .
Absent. Shri Behera . . Absent. Shri
Beni Shanker Sharma .. Absent.
Shri S. M. Krishna . . Absent.

Next question. Shri Singh Deo . .
Absent. Shri G. C, Najk .. Abgsent.
Shri Xavier . . Absent. Shri Moham-
ed Imam . . Absent. Shri P. K. Deo
. . Absent. Shri N. K. Somani . .
Absent.

SHRI S. K. TAPURIAH: Sir, to-
day we have done eight questions.

MR. SPEAKER: It is almost record-
breaking today.

SHRI NATH PAI; Please mark the
names of these hon. Members, and
questions submitted by them in future
should not be admitted because this is
a great disadvantage to the rest of
the House. If they have Qquestions
standing in their names, they should
be present in the House.

Funds for Harijan Welfare in Delhi

*759. SHRI RAM SWARUP
VIDYARTHI:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state:

(a) the allotment of funds for the
Harijan Welfare to the Union Terri-
tory of Delhi from 1965-66 to 1968-69
year-wise; and

(b) the year-wise amount
as un-utilized?

lapsed

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA

BHADRA 4, 1891 (SAKA)
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MENON): (a) and (b). The details
are as foliows: —
Year Punds Amount
allotted lapsed as
un-utilized
(Rs. in lakhs)
1965-66 4800 0- 805
1966-67 3-900 0-126
1967-68 3366 0677
1968-69 3°605 Nil.
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SHRI GOVINDA MENON: I am
not sure why these lapses took place.
We had allotted the funds but I find
that the amounts unutilised are not
very significant.
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SHRI GOVINDA MENON: Yes, in
the year 1968-69 there have been no
unutilised fungs.
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